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well have said “a crore of times” and

then saild ‘Well, this 1s subject to
correction and subject to what
Government may say’ There can
be no limit to that. That would
be extremely irresponsible. He has
withdrawn his words. Let us
close this chapter.

THE DURGAH KHAWAJA SAHEB
BILL, 1955—continued

Surt H. P SAKSENA (Uttar Pra-
desh): Sir, I pay my reverential
homage to the hallowed memory of
that great Saint known as Khawaja
Moin-ud-din Chishti. Sir, the hon
the Deputy Minister, while spon-
soring the Bill, said that the Samnt
was so popular with all the com-
munities residing in the country in
his time that Hindus, Muslims and

members of all the communities
were his devotees. That must
certainly have been the state of
affairs then Dbecause as we all

know, there was very hittle of com-
munalism then. There were no
political strings attached to public
Iife and the people belonging either
to the Hindu community or to
the Muslim community were God-
fearing, pious and righteous and their
mission in life was to do good to human
beings as such. They never diffe-
rentiated between a Hindu and a
Mussalman. So it is established that
the great Khawaja counted amongst
his millions of followers both
Hindus and Muslims. Now, the
Hindus have got as great a right
to contribute towards the preserva-
tion of the shrine of the Khawaja
as any other community has got
including Hanafi Muslims. Now, a
perusal of the Bill makes me
understand that it is confined to
a particular sect of Mussalmans,
excluding even the members of the

Muslim community belonging to
other denominations. Sir, this is
something which is beyond my
comprehension But,I am not, in

this sacred moment of speaking on
a Bill which is intended for the
preservation and the good manage-
58 RSD—
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ment of the Shrine

noted Saint, going to
any controversial matter.
much I am positive of, that other
communities also should be given
an opportunity to show their rever-
ence and respect to the memory
of the great Samnt and I do not
understand why 1n a secular State

1106

of a very
mtroduce
But this

like ours, this differentiation and
this  distinction 1s bemng brought
about as we find in this Bill

Now, another thing 1s this Besides
this shrine very great and very
famous as it 1s, there are other
shrines also in oher parts of the
country which are equally famous,
equally noted, equally revered and
respected by all communities Take
for instance my own Pradesh, the

Uttar Pradesh. There is the very
famous shrine of Samnt Kabur.
Now, for aught I know, Kabir

had a reputation unparalleled, not
to say unsurpassed, by any other
saint at any time, counting among
his followers millions upon millions
of Hindus, Mussalmans, Sikhs and
others. So, I do not know of
any arrangement officially being
made for the preservation and the
management of that shrine of Saint

Kabir. It is not in a spirit of
any envy or jealousy that I am
saymng 1t, but it 1s a matter of

a parallel thing that occurred to me
and that is why I have mention-
ed it Kabir after all comes
under the list of very few, very
famous saints.

Then in Lucknow City itself,
there is a Durgah known as Shah
Amma Durgah of which our hon.
the Home Minister, who was the
Chief Mimmster of Uttar Pradesh
15 very much familiar. The Shah
Amina Durgah is a place which
is respected and worshipped by
people of all communities. It is
right in the heart of the City

Then there is still another shrine
in the District of Bara Banki in
a small place known as Deva.
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Haji Waris Ali Shah was the saint
of that place and even today,

year after year, thousands of Hindus
and Muslims go to a certain cere-

mony which is known as Urs,
which is  observed there every
vear.

So, consistently with the secular
nature of the Government, if these
shrines are to be preserved and
taken care of, a list ought to be
prepared for the preservation of
oll such shrines whether they helong
to the Hindus, the Sikhs, the
Mussalmans, the Christians or to
anybody and all such shrines sha.ld

be preserved. This is one of my
submissions.
Now, the othker is this. Obviously

and evidently, this is a matter which

relates to a certain State Govern-
ment and the State Government in
this particular case is the Ajmer
rrovernment. Now, it was after all

not a very big Durgah which a
small Part C State like Ajmer
could not have supervised and
loocked after., So, this matter ought
to have been entrusted to the care
of the Ajmer Government and the
Central Government ought not to
have taken the trouble of bring-
ing a Central Bill for the manage-
nent of this one single shrine.

The third is that, so far as my
knowledge goes, none of the shrines
which belong to other communities
are, till the present moment, being
looked after and taken care of. The
easiest thing, in my humble opinion,
should have been to entrust the care
and management of this shrine to the
Ancient Monuments Preservation Wing
under the Education Ministry of the
Central Government. This is after all
an ancient historical monument.

A shrine is, as we all know, nothing
more, nothing less than a tomb, a
sepulchre. Now, apart from the ques-
tion of whether we encourage or
we do not encourage worship of
tombs and sepulchres, if the memory
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! of a certain saint is to be revered
i and respected, is lo be kept green
and hallowed, we have got to do it in
the proper manner and that proper
manner, in my humble opinion, ought
to have been to entrust it to the care
of the ancient Monuments Preservu-
tion Wing of the Education Ministry.

Sir, 1 have not yet been able
to understand why the descendants of
some of the devotees of such a

big, Godly and righteous Saint should
be deprived of the opportunity of
showing their veneration and res-
pect to the memory of the great
Saint whom their ances.ors worship-
ped and revered. It is not clear to
me and I hope that some clarification
i in that direction will be forthcoming
when the hon. Minister sponsoring
the Bill gives the reply. The other
point is with regard to the lineal
descendant of that dignitary. Now,
it is wvery difficult at this late
hour, after about 800 years, to find
out the lineal descendant of the great
Khawaja.

Kazi KARIMUDDIN: There have
been decisions of the civil courts.

SHrI H. P. SAKSENA: I heard him
most attentively. Of course, he gave
us all the information that he had,;
what else could he do? So, if it has
been established beyond a shadow of
doubt that the lineal descendant has
been found out and he and he alone
is entitled to that subsistence allow-
ance or any maintenance allowance
that was earmarked for that purpose,
then I have got nothing to say. After
all, I repeat my feelings of respectful
homage to the memory of that great
Saint and I hope that his shrine will
be managed in the best possible way,
preferably with the agency of the
Ajmer Government.

Mr. DEPUTY CHAIRMAN: You
have to be very brief, Mr. Vaidya.
We have to finish this Bill by five
o’clock. There are other speakers also.

st wurEe qio dE (Req vw): SO
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g oTE gR § SAw geEaen @ o
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AT YN FT O gl gW ® oY
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T AT AR A BT GTT 9T A ST A
TNt % FTE FT UER g1 H- 29 JreET #
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Surr AKBAR ALI KHAN (Hydera-
bad) Mr Deputy Chairman, I offer
my sincere thanks to the hon. Ministe:
and the Government for introducing
this Bill. I submit that certain sug-
gestions have been made by my
learned friends Mr Saksena and Mr.
Vaidva They said that some arrange-
ments regarding certain other shrines
should also be made I do not think
there is anybody here who objects to
that proposition And I have several
enactments i my mind regarding
several temples and shrines where for
the better management of that insti-
tution, Legislatures have taken steps.
There 15 nothing extraordinary in
bringing this measure for the proper
management and administration of an
mnstitution which is being held in
great esteem, as pointed out by
the hon Minister, by persons of all
creeds and religions But there
1s one pomt to which I should
refer As pointed out by my learn
ed friend, Kazi Karimuddin, even
among Muslims and even among
the Hanafi sect there are people
who do not believe in certain
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tenets of Khawaja Moin-ud-din
Chishti. For instance, he gave a
very appropriate example of sing-
ing the Qawwali. Suppose, Sir,
somebody from Deoband or some
other institution is put in charge of
this institution, he will abolish
this institution. So, when you
consider about protection and
management of a certain institu-
tion, you have to give your first
thought to the persons who believe
in that shrine and in the prin-
ciples or in the tenets which have
been preached by that Saint.

the

Kazi KARIMUDDIN: That is
clause 15.

Suri AKBAR ALI KHAN: That is
there in clause 15. This clause has
limited the choice not only to
Muslims, not only to Hanafi
Muslims, but to those Hanafi Mus-
ims who believe in the ideology
which has been preached by the
sreat Khawaja. In view of this
I submit that it is necessary to
ensure that only persons who
bYelieve in the ideology of Hazrat
Khawaja Saheb should be kept in
the management and 1 am sure
that the Government will bear this
iIn mind.

in

If T am allowed to quote the
philosophy of Sufiism which this
great Saint has preached I would
quote the two couplets of the
great Persian poet Moulana Rumi
who has expressed the basic ideas
»f love and service as follows:

aand (BT WIS oLk &S

waad ] fate 8 g
JESRW BN 1) e~ & ,,7 st o
el et o Lo caaS lse )
It means: —

“Mecca has been made and buiit
by the Prophet Ibrahim;

But the heart of man is the abode
of the eternal and the great;
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You by service win the heart of
somebody, that is the great pilgri-
mage;

Thousands of Meccas on one side,
but getting the heart of somebody
by service and love, that is greater.”

That is the gospel, that is the philoso-
phy of life that he preached. And
that is why, Sir, after centuries, even
now, when we go in “Rajab” month
to this sacred shrine you will see
thousands of people coming, showing
their utmost devotion, paying their
respect and homage to this great Saint.
It is a great privilege for me to say
that I am also one of the humblest
devotees; and I take pride in being
a devotee of that Saint.

Now, Sir, coming to the Bill proper,
I would recommend, as regards the
income of jagir villages in Ajmer, to
the hon. Home Minister the method
that we have adopted after abolishing
the great jagirs in Hyderabad, regard-
ing the jagirs given to shrines and
temples. What we did there is this. So
far as they relate to the personal
maintenance, we have abolished them
and given a commutation amount
which will be finished in ten, fifteen
or twenty years as the case may be.
But regarding the jagirs that were
given to temples and shrines we have
made it clear that only 20 per cent.
deduction will be made and 80 per
cent. of the income will be given in
perpetuity—not for any person, but
for that object, for that purpose. 1

hope, Sir, that the hon. Minis-
ter will verify this thing, and if
he agrees, he will see %o it that
this income of the jagir is also

dedicated to this great shrine which
is held in great esteem. (Time bell
rings.) Only one minute more. Sir.

As regards the other suggestions, 1
submit that I entirely agree with some
of the suggestions that have been
placed by Kazi Karimuddin. And I
am sure, Sir, that you will also not
grudge in accepting them. TFor ins-
tance, the word ‘licence’ does not go
well with the trend of the enactment.
| You can put in, if not Sanad, some
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such other word suitable, which would
give them the right to attend to the
activities of the Durgah. Similarly
the point that some of the Members of
Parliament also may be taken also
deserves your consideration. And I
am sure that the hon. Minister will
bear this in mind. After having given
these suggestions, Sir, with great res-
pect, I commend this Bill for the
approval of this House.

Surr B. N. DATAR: Sir, I am happy
that the provisions of this Bill have
been generally welcomed. Certain
very constructive suggestions have
been made, but I shall point out
how it is difficult for Government to
accept them. And I would reply to
some of the points made by others.

Sir, so far as my hon. friend, Kazi
Karimuddin, is concerned, he made a
reference to the Khadims. Now, 1
might point out to him that so far as
the Khadims are concerned, they are
carrying out a very important piece of
work as ‘pilgrim guides’, and therefore
Y desire that whatever they might have
done in the past, we should forget it.
They have done a lot which has been

very strongly criticised by
the Committee to which I
made a reference. They refer-
red toa number of acts of
omission and commission. But so
far as we are concerned, we are pre-
pared to forget that completely.

Therefore, you will find, Sir, that in
the provisions of the Bill, as it exists,
we have suggested that bye-laws
should be made for educating indigent
Khadims as well.

Now, Sir, he contended very strong-
ly the expression ‘licence’. He object-
ed to it very strongly. So far as this
is concerned, Sir, the word ‘licence’
had to beputinin wview of what has
happened over decades. And secondly,
it will kindly be noted by this
House that we have not made
it compulsory that in all cases
licences should be issued as a matter
of course. 1 would like to read
out to this House what we have said
in sub-clause (f) of clause 11, where
we have stated very clearlv that “to
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determine the privileges of the Kha-
dims and to regulate their presence
in the Durgah by the grant to them of
licences in that behalf, if the Com-

mittee thinks it necessary
so to do” The word ‘presence’
is  wide enough to include
alsc  their conduct, if it is not

proper, if it is not dignified. Therefore
you will find, Sir, that we have not
made it compulsory or imperative that
in all cases licences should be issued.
What we have done is that we have
left it entirely to the discretion of the
Committee and in case they find it
necessary, they would issue licences,
otherwise not. Therefore so far as the
Khadims are concerned, it will be seen
that there are special provisions which
are beneficial to the Khadims, and I
am hoping, Sir, that no contingency
will arise for the purpose of instituting

licences, because that will
depend upon  the way in
which this Bill will be

received and upon the conduct that
these Khadims will have. And I am
appealing to all the Khadims to realise
that after all what is most important
is the sacredness of the shrine, and
before that everything ought to bend
itself. And I am quite confident that
in the ultimate analysis they would be
great guides to the pilgrims. After
all we have seen that on account of
the misconduct of Khadims amongst
Muglims and Pundas amongst Hindus,
when the pilgrims return after visit-
ing the holy shrines, their faith is
considerably shattered, in the sacred-
ness of those particular places. That
is all on account of the way in which
some of these Khadims or Pundas
behave. I am therefore appealing to all
the Khadims to forget the

past entirely and to keep
the sacredness of the shrine
before them, and to consider

that whatever they do to the pilgrims
is by way of service to the Khawaja
Saheb. And if the appeal is accepted
in that spirit, then I am sure no diffi-
culty will arise at all.

Then, Sir, he stated that so far as
clause 15 was concerned, it was quite
all right, but that we should lay down
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a rule or a qualification that those who
are proposed to be, or who are going
to be, appointed Members of this
Committee, should have faith in the
Chishti tradition. Now purposely the
matter has been kept in such a way
that Government would consider the
question of qualifications in a very pro-
per manner. They would take into
account the circumstance whether the
particular man to be appointed as a
Member has or has not got faith in
the doctrine attached to this shrine.
They would also consider the question
if it would be desirable for them to
appoint Members of Parliament. Now,
Government would take into account
the qualifications and usefulness of
all the Members of Parliament in this
respect. And therefore it is perfectly
open, Sir, in a proper case, to appoint
some Members of Parliament on the
Committee also. It all depends upon
the circumstances then existing. And
therefore no particular restrictions or
no particular condition should be laid
down that certain persons should
belong to a particular class.

And lastly, Sir, if anything 1s done
in contravention of clause 15 tha*
i'self would constitute a violation of
the rules, and that itself would cons-
titute gross mismanagement of the
affairs of the Durgah. Clause 8 deals
with supersession of the Committee.
And if for example certain principles
which have got to be followed are not
followed, then you will find, Sir,
that that particular Committee will
be guilty of mismanagement. I
have no doubt about this matter,
because then in that case, the
fundamental principle  of the
Administration is that it ought to be
carried on according to certain
well-laid-down religious and tradi-
tional principles. And if they are
not carried on, then mnaturally that
Committee will render itself liable
to that charge of gross mismanage-
ment.

Then, Sir, a number of other
points have been raised by wmy
friends. But I would not make

a reference to all of them. So
tar as the question of -alaries is
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concerned, generally, for some time
at least, we desire to follow the
practice that, as far as possible,

a senior Government officer, say, of
the status of a Deputy Collector
would be appointed, and therefore
his salary would be the same
which he would be drawing as a
Deputy Collector or as a senior
Government officer. And therefore
in such cases, it would not be
practicable, Sir, to fix any salary,

so far as the presen* Bill is
concerned.
Then, Sir, my friend stated

something about the dignity of the
Sajjadanashin. That is quite true.
We are aware of the dignity of
the Sajjadanashin. We have also
made a provision that the person
who has been recognised as
Sajjadanashin as a result of the
decree of a civil court will con-
tinue to be recognised as such,
unless there is a decree to the
contrary by a higher court. For
that some special provision has been
made. And then, so far as
remuneration is concerned, as has
been pointed out by many other
members, it- might be difficult to
have a larger income than the one
that we have. In fact the income
is likely to dwindle and sometimes
1 wonder whether we shall be in
a position to pay even Rs. 200
per mensem as we have done in
clause 12. Therefore let the figure
remain as it is. I am quite con-
fident that the dignity of an office
does not depend solely wupon the
amount that it carries. After all,
he Dbelongs to the family of a
great Saint and is held in great
esteem. Therefore, the Government
of India thought that there ought
to be no difficulty about liveli-
hood.

Some friend spoke about the secular
character of our State, but these
are religious institutions, and reli-
gious institutions have to be carried

on according to religious princi-
ples and religious traditions. That
is the reason why we have to

respect the opinions of the Muslim
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community,
Mushims.
plLovisions according to religious
{enets. This is not a secular institution
and therefore we have to respect the
religious sentiments of those who
are the followers or devotees of
this 1nstitution

especially the Hanaft

Surt H P SAKSENA' I took the
cue from his opening speech. He
himself said that the devotees

‘}belonged to all communities

» Suri B. N DATAR' What I said was

that there were devotees of this Saint
trom all communities, that they were
not confined only to one community,
but naturally the largest number of
devotees come from Hanafi Muslims.
That cannot be disputed This 1s not
an institution of a secular character
Here we have to follow certain rehgi-
ous principles and also religious tradi-
tion—good tradition—and therefore a
certain scheme has been laid down,
which respects the feelings of the peo-
ple, especially the religious feelings of
the people most concerned

Then, my friend made a reference
to other institutions, but 1t 1s
entirclv beside the point here  The
Central Government was 1n charge of
this institution for more than one
hundred years, and therefore 1t i1s the
privilege of Parhament to pass a law
on the subject

Mr DEPUTY CHAIRMAN:
question is:

The

“That the Bill to make provision
for the proper administration of the
Durgah and the Endowment of the
Durgah of Khawaja Moin-ud-din
Chishti, generally known as Durgah
Khawaja Saheb, Ajmer, as passed
by the Lok Sabha, be taken into
consideration

The motion was adopted

Mgr. DEPUTY CHAIRMAN: We shall
now take up clause by clause
consideration of the Bill.

Clauses 2 to 4 were added to the Bill
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Mz DEPUTY CHAIRMAN Motion

Therefore we have made l moved:

“That clause 5 s and part of the
Bill”

Do you wish to move your amendment,
Mr Karimuddin®

Kazi KARIMUDDIN: No Sir, but I
will make a statement on the Third
Reading

Mr DEPUTY CHAIRMAN. If you
are not moving your amendment, no
statement 1s necessary, but you may
speak on the Third Reading.

Clauses 5 to 22, Clause 1, the Title
and the Enacting Formula were
added to the Bill

SHrr B N DATAR. Sir, I move’
‘That the Bill be passed.”

Mr DEPUTY CHAIRMAN Mcotion
moved

‘ That the Bill be passed”

Kazi KARIMUDDIN. Mr. Deputy
Chairman, the amendments which I
had proposed were not pressed by me
because the Minister 1n charge has
given assurances 1n regard to two very
mmportant amendments of mine The
first 15 that the Commuattee will be dis-
solved 1f there i1s misconduct on the
pait of the Committee regarding the
contravention of the rites and ceremo-
nies of the Chisht: Saint Secondly, 1t
has been stated and an assurance has
been given that licences will be mntro-
duced only 1n very exceptional cases
and that, if there 1s any further occa-
sion to amend this Bill, the word
‘licence’ will be 1emoved. I must con-
gratula e the Government for bring-
g in this legislation in regard to the
administration of the Durgah of a very
famous Saint

Tuc MINISTER FOR HOME
AFFAIRS (SHrt GOVIND BALLABH
Pant) I wish to say just a few
words The Bill has been blessea by

those who are interested in it. I have
reason to believe that there is some
ferling among the Khadims on
account of the provision regarding
Ircensing  We have absolutely no
desire to hurc the susceptibilities of
any class o1 any individual The Bill
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has been introduced with the best of
motives in order to maintain the dig-
nity of a Durgah with which is asso-
ciated the name of one of the most
eminent Sufi saints, Chishti, in this
country. We all honour the memory
of that sacred and holy Saint, and we
wish that we may be of some service
in preserving his memory in a befitting
manner, We wish that no mal-
practices should be noticed within the
precincts of this shrine hereafter. We
will be glad if no occasion for
introducing the system of licensing
ever arises, and if there is any objec-
tion to the word ‘licence’, another term
can be coined in Hindustani for the
word ‘licence’ which we will be glad
to use, as we do not want to
cause any injury to anybody whe-

ther in mind or in body, and
we should be very glad to assist
in Improving the state of affairs
obtaining in the Durgah. The
history of this place was quite
edifying but latterly it has been

equally depressing. So, we wish to
set the house in order so that the
large number of devotees who come
there may really feel elated when
they come to visit this centre of
sacred memory which has been
hallowed for the last eight hundred
yvears. So, there need be no worry and
no disquiet of any kind. The Com-
mittee will consist of very responsi-
ble persons. I do not want to say
anything about the complaints that
had been made from time to time
against some of the persons associated
with the administration of this Durgah
as no good can come by reminding
people of the errors of the past. I hope,
hewever, that all will co-operate now
in conducting the affairs of this
Durgah in areally decent and befitting
way. I hope the Committee that will
be appointed will see to it that every
man gets his due and nobody is put to
any disadvantage or hardship and that
the maximum convenience and com-
fort is provided for the pilgrims who
may be going to the Durgah from
various parts of the country.

SHrr AKBAR ALI KHAN: I would
suggest, if the hon. Minister agrees,
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some other word may be used for
“licence”.

SHrr GOVIND BALLABH PANT:
We will find some equivalent, if we
can, for licence. But we all take
licences, say, for a motor-car or a gun
and so on. I think even the highest
among us do so. I am not against
licences and for myself I would like
to be a licensee.

Mgr. DEPUTY CHAIRMAN: The
question is:

“That the Bill be passed.”
The motion was adopted.

THE LAND CUSTOMS (AMEND-
MENT) BILL, 1955

Tae MINISTER ror REVENUE anp
DEFENCE EXPENDITURE (SHrr A. C.
GuHA): Sir, I beg to move:

“That the Bill further to amend
the Land Customs Act, 1924, as
passed by the Lok Sabha, be taken
into consideration.”

Sir, some months ago Parliament
passed certain amendments to the Seca
Customs Act and the present Bill seeks
to put those amendments also in the
Land Customs Act. Under section 9
of the Land Customs Act, certain sec-

tions  of the Sea Customs
Act are also applicable to
land customs and some of

those sections have now been changed
or amended by the recent amendments
to the Sea Customs Act and some new
sections have also been introduced into
the Sea Customs Act. So all those
amendments, the new sections and the
amended sections of the Sea Customs
Act, we now propose to put into the
Land Customs Act also. They are
about 8 or 10 sections.

There is only one point which I have
to explain. Some of these words and
phrases can have applicability only for
sea traffic, for instance, “ships”, “sea-
ports”, “bill of entry” and so on. But
under section 9 of the Land Customs
Act, these terms aretakenina diffe-
rent sense, for a “bill of entry” or
“shipping bill” is deemed to denote a





